
In The Court of Smt. Priyanka Saikia, JMFC, 

Sonitpur, Tezpur 

 
Case No: CR 236/2021 

Kashmiri Hazarika Bharali 

-versus- 

Hiranya Hazarika and 4 Others 

07.12.2022     

Today, is the date is fixed for hearing on petition No. 

1892/2022. 

Aggrieved person is present along with her learned 

counsel. 

Opposite party is represented. 

Heard both side counsels on the point of petition 

No.1892/2022. 

Seen the copy of Judgment passed by Hon’ble Addl. 

District Judge No.2, Nagaon Assam, by which a decree of 

dissolution of marriage has declared and marriage 

between the aggrieved and the opposite party is dissolved 

vide order dated 22.06.2022. 

Perused the other accompaniment documents along 

with the petition. 

Aggrieved person stated that she has the knowledge 

about the Judgment. 

The counsel of the opposite party stated that the 

decree of divorce remained unchallenged before the 

Superior Judicial Authority till date, which is confirmed by 

the aggrieved person and her engaged counsel. 



The interpretation of the provisions of the DV 

Act also should advance the cause it seeks to serve; that 

of destitute women subjected to domestic violence. The 

DV Act attempts to fulfill an amalgamation of civil rights 

available to an aggrieved woman, with the intention to 

protect women against violence of all kind, including that 

occurring within the family, especially in the context of the 

civil laws having not addressed the phenomena in its 

entirety (Kunapareddy v.Kunapareddy 

Swarnakumari reported in [2016(11)SCC 774]). 

Considering, the above, it is held that the present 

complaint is an abuse of the process of Court. The 

domestic relationship had come to an end vide Judgment 

dated 22.06.2022. The complaint under the provision of 

DV Act, is not compatible and in consonance with the 

decree of dissolution of marriage which still subsists and 

thus, the process amounts to abuse of the process of 

Court. Hence, the complaint and the proceedings therein 

are quashed.  

 Accordingly, case is disposed of.  

 


